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5.K. Basha s Applicant
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1, General Manager
SC Rly., Secunderabad

2. Chief personnel Officer
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3. Chief Comml, Superintendent
SC Rly. Secunderabad '
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Guntakal, Anantapur. Dist.

5. Divnl. Rly. Manager
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Guntakal, Anantapur 1 Respondents
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,OR.1606/97 dated s 22-4-1998

ing the non-regularisatien of his service as Catering

S a.

Order

Oral erder (per Hen. Mr. H. Rajendra Prasad, Member(Admn)

Heard Sri S, Ramakrishna Rae fer the applicant and

Sri V. Bhimanna, CGSC, for the respondents,
1. The grievance of the applicant in this OA 1is concern-

Cleaner, He was engaged as Contract Catering Cleaner
from 1-1-1983 and worked as such till 22-4-1991 when he
was disengaged. Hon'ble Supreme Court vide judgement in
AIR 1991 (SC) 26 (Catering Cleanerxs of SC Rlys. Vs. Chief
Commercial Superingendent, SC Rly.) directed the
authorities to absorb the petitioners therein on expiry of
a maximum of nine months from the date of the order i.e.
4-2-87, to refrain from employing contract labourers and
to continue the services of the petitioners in the capacitj
in which they happened to be working on the date of the
Court's decision and furthe; to regularise the services of’
such of the petitioners who had been absorbed and made f
departmental empleyees, Iﬁ would sppear that pursuant to
the above judgement a large number of cleaners were Quly

absorbed ‘and their services regularised. The applicant

herein complains that he was not called for screening test hel—

on 11~-12.1995 for reasons not known to him.
2. The respondents hgve not filed@ any counter affidavit '
in this case, Their stand, therefore, is not known. If
the contents of the OA are factually correct, and if the

records held by the authorities confirm the fact of the




the applicant is not otherwise ineligible for consideration,

it is dii‘ected that h:l.é_ screening. be .arranged within 120
days from this day, a suiéable decision taken with regard to
,I’:;:n absorption, and'}zave it conveyed to the applicant, <nd
: Bl pé&c:&m within thirty days théréafter.
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engagement as stated by the applicant 1n the OA, and if /
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The applicant shall have the liberty to agitate his |
|

3.
grievance, if so advised, in case he happens to be aggrieved

l
by the same. l
|

|

'y It is understoed that the applicant §s still being engage

intermittently wh‘enever”work is available on the strength of '

1 the interim order passed on 24- 12-1997. The arrangement shou].d ‘

1
' continue until a f:l.nal decision 15 taken and communicated and
in para 2 above i comfleied |

action as indicated i
Thus the OA is disposed of.
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